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(b) Disciplinary action would be 
initiated after scrutiny of their ex-
planations as per rules. 

(c) No officer was suspended in 
connection with the case referred to at  
(a)   above 

(d) The audit report of the Gov 
ernment refers only to the general 
view and not to the actual default of 
each employee. In view of this, re 
course to internal audit was taken 
to fix the extent of responsibility of 
individual employees, in  the matter. 

 

Applicants for DDA Flats 

1508. SHRIMATI RENUKA CHOW-
DHURY: 

SHRI MUKHTIAR SINGH 
MALIK: 

Will 'the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) the estimated number of persons 
who applied for flats under the D.D.A. 
Scheme and has so far beei provided with 
the flats as on July 1987; 

(b) whether any time bound pro-
gramme has been chalked out for 
provisions of flats to all the aPPli' cants; , 

(c) if not, what are the reasons; and 

(d) the time by which all the appli-
cants are likely to be provided with 
flats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH); (a) to (d) The 
information is being collected and  will 
be laid on the Table of the Sabha, 

 


